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MATTERS UNDER RULE 377

(i) REPORTED AFFAIRS OF SHIPPING
CORPORATION OF INDPIA

SHRI MALLIKARJUN (Medak):
Madam Chairman, [ am raising a mat-
ter about the victimisation of captain
R. D. Kohli, Shipping Corporation of
India. Luckily the hon. Minister is
also available in the House; he will
know it.

Captain R. D. Kohli who is number
2 in the Shipping Corporation of
India as the executive director has
also acted as managing director/
chairman of SCI for over six months
soon after after the former chair-
“man/managing director Mr. Srivastava
‘left SCI to take up a foreign assign-
-ment. Now captain Kohli has bcen
{muperseded by five of his own juniors
¢who are now placed above him on the
yoard of SCI. These five officers are
ikr junior to captain Kohli; knowled-
i gewise he is rateq as the most know-
'jedgeable person in the field of mer-
‘chant navy. Thig is a clear-cut victi-
‘misation of Capt. R. D. Kohli. Refer-
rence 21st July, 1978 Economic Times:

“The fact that some functional
directors wil] also be superseded as
& result of the appointment of five
new executive directors on a higher
salary scale would apear to have
created heart-burning in the Shipp-
ing Corporation. There are signs of

. demoralisation at senior levels, par-

- ticularly among persons who have
put in long years of service and at
least one functional director is
understood to be contemplating
yesignation.”

Shipping circles suggest that the
tpolitical  influence—I do not know
k’whether the political influence refers
'to Mr. Chand Ram, The Minister of
‘State In charge of the Ministry of
Shipping and Transport or some other
political influence.
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): It has no foundation.

SHRI MALLIKARJUN: 1 do not
know. Since you are present I am
saying it. I do not know whether the
political influence refers to you or
some other political influence. Don’t
get agitated.

“Shipping circles suggest that the
political influence appears to have
played a major part in the selection
of some candidates. Otherwise, the
contribution of the senior-most per-
son, Capt. Kohli, would not have
been brushed aside.”

Thus, gpart from flnancial loss,
Capt. Kohli will lose much of the
image he has earned for himself in the
shipping world by dint of sheer hard
work and dedication.

The matter deserves a thorough
investigation to prevent any future
victimisation of loyal bureaucrats in
the hands of politicians.

(ii) ReporTED ARREST OF EMPLOYEES
oF EDUCATION DEPARTMENT oOF
PunJas.

SHRI BHAGAT RAM (Phillaur):
The police of Chandigarh Union Ter-
ritory arresteq 313 employees of Edu-
cation Depariment of Punjab up to
this date without any provocation from
the employeeg side. The Ministerial
Staff Association is peacefully agitat-
ing since long for their quite genuine
demandg such as additional staff in
proportion to the increased work load,
release of selection grade, recall of
deputationists, ete. On 21st July
while the employees were staging
dharna peacefully before the resi-
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dence of the Education Minister, the
police of Chandigarh shamelessly ar-
rested 89
President, Secretary and
the important office-bearerg of the As-
sociation. The employees again stag-
ed dharna on 27th July, 3rd August
and 10th August in support of their
demands ang for release of their lea-
derg and workers. The police again
arrested all those who were peace-
tully staging dharna. Now the num-
ber of arrestg has reached 513. The
police attacked the hunger-strikers
and demolished their camp which was
started 80 days before. There s
great resentment among the employees
of Punjab. The work in the Educa-
tion Department of Punjab is entirely
disturbed and is almost at a stand-
still. It % highly undemocratic and

ig undesirable

employees including the
almost all

from a Government
committed to the restoration of civil
liberties and rule of law.

MR. CHAIRMAN: Please try to
stick to the text.
SHR! BHAGAT RAM: Only three

more Sentences. There is hardly any
time when prohjbitorg orders under
section 144 are not imposed in Chandi-
garh to curb the trade union and other
democratic  activities. This reflects
the inefficiency of the administration
to deal with the normal situation with-

out the help of the police.

1 therefore, demand that all the ar-
rested employees should be immedia-
tely and unconditionally released and
the Home Minister should make a
statement on the shameful act of the

police and warn the concerned autho-
rities.
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(iii) FAcTs REVEALED By NATIONAL
CouNciL FOR APPLIED EcONOMIC
RESEARCH re. INDIAN EcoNomy.
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